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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ALLAHABAD

CIRCUIT BENCH LUCKNOW

#ERRER

REGISTRATION 0A NGO, 213/1987
D.,C.Mishra cee ce e seshpplicant

Yersus

Union of India & Others ... ce s <+ sRESspondents

Hon'ble Mr,Justice U C.,Srivastava,V,C,
Hen'ble m~4_A, B, Gorthi, Member (A}

(By Hon'ble Mr, Justice UeCeSeyVeCles )

The applicant's mether Smt, Yegmaya was
a lady n in Bivisisnal Railuay Manager Qffice
b .
Northern Railuay, Lucknow, She died on 12.7.1984
i,e, one menth after the death of her elder son,
From the record it appears that her husband uas uas

alse %he retlred Railuay employee- a£&e=é¢&&:ana:¥ear
aftes—his—desth Smt. Yogmays left behind the applica

‘V
the other surviving sen and tuo married daughtexs,

plthough in the counter affidavit it has been stated
thst she left behind three married daughters
but'urittén statement apparently is incorrect and
is fhird one is the daughter-in-lau i,e, widou of
her elder sen, The applicant abplied for appeintme
on compenssionate ground, * The relationship etc, ha
not been denied but in the counter affidavit at pag
'3 for defeating the appointment on cempenssionate
. ground)haazaﬁgﬂﬁzéééﬂw it has been stated that in
the T,C, his dg%é of birth has been given but the

another T,C, frem ay unrecognised school which uss

not got verified by the uelfare Inspector who
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verified the earlier 7,C, the father's name differs The
applicant has denied filing the same and is stated that

. b . e . . .
it may beknischletégus of his sister-in-lau, Anyhou
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. T v
even if therses was some symae%égzzzrthere was ne ground
o

for defeating his claim or right for appeinting him

on compagissignate ground he is the only son and only
L

tbe person uwhe was claimant f=or such g post, The

ALfe e ©
d;;§;4a$éwWLuF the a pplicant on such a ground is reslly

te sobn—p
verylggzgeﬁs,and uncalled for, Accoerdingly ue

| 4
allouw the application and diredt the respendents to
v FA
appoint the applicant fer 2 suitable job in place of
his deceased mother within the peried of 3 months,

No order as to costs,

<}«--q/>n;7ﬂwib B | 141///”
menser (A ) VICE-CHAIRMAN

Dateds May 20, 1991

(LUCKNOW )
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